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_IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:AT HYDERABAD,

e Q v- Madikeavs uMqu— .

0.A.No 2N\ of 1990 . Date of Order: 7-5-1990

e ..Applicant,

Pl

an d

t.The Union of India, represented by Secretary ‘to Government, - .
Ministry of Home APfairs, Department of personngl, New.Delhi~110 001,
2, The Union Public Service Commission, represented by its Secrstary,
Ohoulpur, Shajahan Road, New ‘Delhi, :

...Respondents.

FOR THE APPLICANT  :* . Mr,N.Ram Mohan Rao, Advocate.
| | firsBsMadhava“RE4dy—Advocates
#wa75udhakar“Rgﬁdy?-ﬂdvoca%q~

FOR THE RESPONDENTS Mr.N.Bhaskara Rao, Addl.CGSC.

CORAM: THE HON'BLE MR.B.N.JAYASIMHA: VICE CHAIRMAN, -
THE HON'BLE MR.D,SURYA RAD: MEMBER:{(JUDL) '

THE TRIBUNAL MADE THE FOLLOWING ORDER:—

A e g - . 5. )

This case is listed today for Purthsr ordgrs. o

Weé have hadrd the'learned counsel Por the appligarit-and Sri ..
aram Bhaskar Rao, standing counsel for the Respondents.

% ~"-Shri Bhaskar Rao states that ccQt-off date has been constant as
1st Bugust of the ysar from 1948 onwards and the Gavernmant is compe-
tent to determine the eligibility condition for the Civil Examination
and no particular date prescribing as cut-off .date will satisfy all the
candidates. He also states that he needs 12 weeks for filing the -
counter,

v - ‘The points. raised by Shri Bhaskar Rag can be-detarmined at
Ehi timg of final disposal of the case after.the -.cdunter has.heern . ;..
. In thé circumstancas stated above, by way of further
Interim orders, the respandents are directed to admit the applicant
to take the preliminary examination scheduled in June, 1990 and
in FhQTGUentﬂof his succeading in the preliminary examination, -he
should alsp be parmittad to take the Pinal examinatign, The result,
however, will not be published ‘till the disposalof thé case,

Dqst_on 19th Jung, 1990 Por ‘final hearing,
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e
IN THE CENTRAL ADMINISTRATIVE TRIBU- b
NAL :HYDERABAD BENCH:HYD. ‘
HON'BLE MR.B.NIAYASIMHA: -~ V.C. i
HON*BLE MR.D.SURYA RAGD: MEMBER (JupL)
AND

HON'BLE MR.J. Nnﬁggﬂﬂgz MURTHYEM) (3)
HON'BLE MR.R.BALA MANIAN: (M) (A)

pATED: “+-§ -9
ORDER/JUBEMENT: = .

MoA /BB JCA NoL - —in

TshaNe, WP No.
n.n.'No'.'(;jm)q o -
Admitte and Interlm directions.

issued.

Alloved. (TR " Yo mat:\
Dismissed {or default. —
Dismissed. Q%A}%—an-iﬁh 694

Disposed of

ith dlrECtlDﬂ. 'Q" O
M.A. ordered. éh\

No ar der as to\costs. \ULM{V\]O .
Sent £n Xerox on: ‘$"—f#’)

1 _Centrat £ ~inistrativa Tribunat
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*&y THE CINTRAL ADNMINISTRATIVE TRIDUNAL HYDERAZAD ZINGH HYDERARAD, ‘
v © g.A.ND. 211 of 1990, ‘

Betuéen : ’ Dated: 30~4=233,

R, V.Mallikarjuna Rac . .. Applicant

And

1. The Union of Indla raprasented by Sescretary to Government, |
Mlnlstry af Home aFfalrs, fiepartment of Personnel, Neu Delhl,

2? The Union Public Serviece Commissioh, repressnted by its
Secretary, Oholpur House, Sha jahan roz2d, New Delhi, —

R - Hesﬁondents .
Counsel for the Applicant : Sri, K. pammohan Eao, T
Counsel for the "espondents: : S5ri, ﬁ.V.Pamana ﬁxxgﬁﬁﬁfﬂddl{CGSC

— | A
CORAM; ‘

Han'ble M, A,8.Gorthi, Administrative Membsr
Hon’ble Mr., T.Chandrasekhar Reddy, Judicial Mamber

The Tribunal matle the folloving order:~

The reli=zf asko d for in this 80511Cctloﬂ pcrtalns to ths
claim of the applicant for appesring before- the Civil Service
Examination 1930, When this apptication came un for admission
an interin order was passed a2llowing the applicant to appear for ,/”
the scid examination, Learned counssl for the apullc nt now -
states that the applicant having @npssred for ths sald examination
did not gualify there. The apnlication has tbus become infruce
tuous, He therafors does not wish to press the 0,3, Hence this
3.A. is dismissed as infructusus, There shall hs no order as to

costs.,
T e 12
Desu lenistT 1.) et

CoDy to:-

1. Sscretary te Gnvernment Ministry of Hama nffalrs, Dapartmant
of Personnel, Union of Indla New Delhi-po1, —

2, The Secretary, Union Puibblie Service Commission, Dholour
House, Shajahan-road, Nesw Delhi.

. <’*; .
4, DOnz copy to Srl. N.V.Ramana, BEXXERBE/Add1.C55C, CAT, Hyd.
S. une spare cgoy' ;o

-~
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3. ~Cne copy to Sri.N, Rammohan Rac advoeate, TAT, Hyd,




TYPLED BY \‘ COMPAREL oY \
L= - \

CHACKEL 5Y BPPRCVED BY

T PHE CEWTRAL ALMINISTRATIVE TRISUNAL
'HYDERABAD BENCH AT HYDERABALD

THE HON'BLE ME,VLNEELADRL RAD 3V.C.

G,Cho%‘za
THE HON' BLE MR.R,BALASUB&ﬂM&ﬁiAN sM(A)

1]

AND

(THE HON'BLE MK,CHANDRA SERHAR REDDY
‘ , ' iMEMBER(J) .

iy D
THE BON’BL” 1F o ’
DaTED: R0 b‘ -1993 .

ORIER/ JSPemEnT

R.P./C.P/M.A. Nm.

5\

‘ . i
S W &n\qo

T.A.No, — - (W.P.No.

JAdmitted and Interim directions

issued.

Allowed
Iﬁépose of with dlre-tlons
Dismisged as withdrawn

Dismissedl
o——_______a-—""'"'_‘
Dismissed gor default

' Rejected/O déred

o order as t
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